
Fci 	
.A-7' 

( 

A 	 y' 

(11) 	
CWY4 frt'c 

6. 

S 
FORM No. -4 
See Rule (12) 

THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

o-LApplicationNo ...................... . ... . ............................. of 200It 

Applicant (s) ..~ 	 Respondent   

Advocate for Applicant (s) 	 ............... Advocate for Respondent(s)........................ 

NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

Orerdatei8.4.2004 

Heard Shri Aias, learned counii tr 

the applicant and Shri R.CaRath,learned 

Standing Counsel(on whom a copy of the 0. 

has been served) appearing on behalf of the 

aespondents 

The ease of thc applica:t 	that 

initially he was appointe5. 	Cont;le 

R.P.P. in the year 1992 and he having been 

(CC 1tre.I r;iic ally cc ate crorise ha 	aci 
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ORDERS OF THE TRIBUNAL 
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directed under Annexure-./4 dated 6.1.2004 

for being absorbed to the post of 	br 

Control Clerk unde.r Sr.D0M/KR. It is his 

grievance that as per Rly.Board's letter 

iJo.E(NG)/188/i 33/2 dated 18.1.1989, 

medically decategorised RPF staff may be 

iirst considered for absorption in ministerial 

post in the RPF for which they may be medically 

£ it. Jplicant has placed on record to 

substantiate his stan(-,- that at present there 

long in RPF Departnient and in this regard he 

has vide Anneure-A/5 dated 19.12 .2003 has 

appro5ched the Dirivisional Railway Maflger 

East Coast Railway, Khurda Road to absorb him 

against one of those posts. 

Similar matter caine up before this 

Tribunal in d.i-a 85/2004 and the Tribunal, after 

taking note of the facts and circxnstances of 

the case directed the Respond:nts to reconsider 

the case of the applicant therein. In this 

view of the matter, we dispose of this O.A. at 

the stage of admission directing the Respondents 

particularly, Res.No.3, to whom the applicant 

has addressed his representation, to give a 

fresh look into the matter in the light of the 

Railway Board's letter, referred to above and 

pass appropriate orders within a period of 	I 

90 days from the date of receipt of this order. 

Send a copy of this order along with 
• 

cooy of the 0.A )to. 	-and free copies of 

the order be handed over to both sides. 
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voYriV 	f ' 	
are two posts of Jr.Clerks lying vant since 
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